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CENTRAL ADMINISTRATIVE TRIBUMAL:BANGALORE
ALl LN | 1Y i X LITN AL ,. IANIMNUTAL Y

v A s mas N,
ATED THIS THE 271 AARCH,1987,
PREQELIT.
LY " r Tiietier O D, ACTIrA T v OXT e e
lon'ble IMr.Justice X.8.Puttaswamy, Vice-Chairman,
A nd:

Hon'hle !1r.P.Srinivasan, Member(A).

APPLICATION NUMBER 187 OF 1987
L AUATEVIN NURIIIE T ) JO .

K.Ramanna,
29 Years,
Son of Sri ’O“C‘ appa,

Mo,223, II Phase,
th "-“-"?rrsss, 18th I.lain,
J.P.Nagar, Bangalore-78. Applicant.

Ve

I. The Chief Corimissioner of Income Tax
(Admn,) Karnataka-l, Dangalore.

)
2. The Commissioner of Income Tax-l,

lore.

"

3.The Inspecting Assistant Comimissioner

of Income Tax, Range-Ill, Bangalore,

lore,%outh Zone. lespondents.

This application coming on for hearing this day, Vice-Chairman

S

made the following:

Case called. 5ri anna, applicant present. His counsel Shri
L.MNarayan is not present. “ut, the applicant submiits that his case

be taken up for hearing and disposed without waiting for the presence

£

of his learned counsel.

©

have therefore, taken up this application

for hearing. .

2. In this application made under Section 13 of the Administrative

Tribunals Act,l%35, the applicant had sought for two directions (1)




Bt

of

D

to the respondents to furnish him certified copies of 'listed docurients'
and (2) to respondent No.l to dispose of his appeal dealing with the
permission to engage a legal practitioner in the disciplinary proceeding

instituted against hir:,

3. At the hearing to-day the applicant files a memo stating
that he has been furnished with all the 'listed documents' and that
his appeal dealing with the permission to engage a legal practitioner
had also been disposed of ;by respondent MNo.l peruiitting him to engage
a defence assistant. In that iiemo, he has however, sought to keep
open the aquestion relating to engaging a legal practitioner which

also,he does not press at the hearing.

for

4, In his meuwio and at the hearing, the applicant prays
award of exemplary costs. Shri [M.S.Padmarajaiah, learned Central
Governient Senior Standing Counsel appearing for the respondents
opposes the award of costs.

5. e have exarnined the claim of the applicant for award

r

of costs. Ve find no justification to award either exemplary or ordi-

nary costs sought by the applicant.

f. Vhat emerges from the above is that all the reliefs sought
by the applicant have already heen sgranted by the authorities them-
selves and therefore, this application no longer survives for considera-
tion. “We, therefores, dismiss this application as having becoine unneces-
sary. But, in the circumstances of the case, we direct the parties

to bear their own costs.




REGISTERED

CENTRAL ADMINISTRATIVE TrasUiva L
BANGALORE BENCH

APPLICATION ND; 197/97(F) CIMMERCIAL COMPLEX (BDH)
' IdDIRANAGAR
(UP.NU. FANGALORE - 550 038,
CATED ¢
ﬂ5A5P7%<
APPLICANT Vs RESPONDENTS
Shri K. Ramanna The Chief Commissioner of Income Tax

Bangalore and 3 Ors
TO

1. Shri K, Ramanna
No. 223, 1I Phase
11th 'B' Cross, 18th Main
J.P. Nagar
Bangelore - 560 078

2. The Chief Commissioner of Income Tax(Admin)
Karntaka - I
Bangalore

3. The Commissioner of Income Tex °
Karnataka II, Bangalore

4. The Inspecting Asst. Commissioner of Income Tax
Rangs - III, Bangzlore

Se The Inquiry Officer (South Zohe)
Income Tax Roem Nc. 103
I Floor,Income Tax New Annex Building
121, Nungambakkar High Road
Madras - 600 034

6. Shri M.S. Padmarajaiah
Senior Central Govt. Stng Counsel , High Court Buildings, Bangalore - 560 001

SUBJECT: SENDING COPIES OF ORDER PASSED BY THE
BENCH IN APPLICATION NO, 187/87(F)

Please find enclosed herewith the copy of the Order
passed by this Tribupal in the above said Application on
27~3-87

(f \Qa o T, o (‘

EPUTY REGISTRAR ~ L
, (Jup1iciaL)y =
ENCL: As abgve, /"f(t_,f
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l .
CENTRAL ADMINISTRATIVE TRITIIMAL:BANGALORE
" DATED THIS THE 27TH MARC!, 1937,
- PRESTHT:
d' Hon'ble [r.Justice .S Puttasvanmy, " Vice-Chairman,
Anics
Hon'™le ! ‘r.P.Srinivasan, ! lember(A).
APPLICATION NU:R=R 187 OF 1087,
W.Raiianna,
Aged 39 Years,
Son of Sri Xenchappa,
No0.223, II Phace,
Nth '"M'Zross, 19th 1 ain,
J.P.Nagar, Zangalore-78. Applicant.
V.
. The Chief Coiimissioner of Incoine Tax
(Adyvin,) Karnataka-l, Dangalore.
2. The Cominissioner of Income Tax-l,
arnataka-II, Bangalore.
2. The Inspecting Assistant Corniraissioner
of Income Tax, Range-Ill, Tangalore,
4.The Inquiry "fficer,
‘ Taip Tanzrlore,Southl Zone. lespondents.
e (By Gri LLS.Padmarajeiah,CGSST).

f This application coriing on for hearing this day, Vice-Chairman

made the following:

OR DER

| Case called. Sri K.‘?{amanna, applicant present. His counsel Shri
M. Narayan is not present. Put, the applicant subriits that his case
be taken up for hearing and disposed without waiting for the presence
of his learied counsel. Y'e have therefore, taken up this application

for hearing. -

2. In this application made under Section 12 of the Administrative

Tribunals 4ct,I%85, the applicant had sought for two directions (1)

u
-



8 P __to bhear their own costs. _ i =
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to the respondents to furnish hiri certified copies of 'listed docurients'
&

and (?) to respondent No.l to cispose of his appeal dealing with the

neriaission to engage a legal practitioner in the disciplinary proceeding

instituted against hir.

3. At the hearing to-day the applicant files a memo stating
that he has been furnished with all the 'listed documents' and that
his appeal dealing with the permission to engage a legal practitioner
had also been disposed of by respondent No.l periiitting him to engage
a defence assistant. In that memo, he has however, sought to keep
open the question relating to engaging a legal practitioner which
also,he doss not press at the hearing.

r

4. In his menio and at the hearing, the applicant prays for

award of exemplary costs. Shri [/.5.Padmarajaieh, learned Central
Governiient Senior Standing Counszl appearing for the respondents

opposes the award of costs.

5. We have examnined the claim of the applicant for award

of costs. e find no justification to award either exemplary or ordi-

nary costs sought by the applicant.

6. What emerges froi the above is that all the reliefs sought
hy the applicant have already heen granted by the authorities ther-
selves and therefore, this application no longer survives for considera-
tion. /e, therefore, dismiss this application as having become unneces- r

sary. But, in the circumstances of the case, we direct the parties
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